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__ 19. Permit {o'rB'onafide Mgdical 99d Other Pnrpose:——The State Government.
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77. Officers and persons acting alder thin act to be public Servants :— AHofficers and perscrs cmpowcrcd to exercise an): nbwcr or to rsrfurxn uny fume:tinns under this Act shall be deemed to be public servants within the mcasai.’ ,;of section 20 of the Indian Pun! Code, , I
78. Bar of proceedings :- No suit or procerdings shall lit against the Govern-ment or against any pCX'SUn cmruwercd to exercise powers orlto perform functic‘munder this Act, for anything in good faith done or purporting to bc danc UHdL.’this Act. /

J

  

79. Limitation of proaccutiuns or suits ngn§x1stofl;ccrsz—- (1) AH prmc""~tions of any Prohibition, I’oiice or other nlhccrs. or of (my rcrmus C3,!I;‘\)H‘_'!'f.l
In t-xcrcise pmxcrs or to rcrt‘orm l‘unctinns under this Act. and ail nctxmts \Vlmsh
may IV: Iszully brought againit lhc Gmernmcnt or any (I the z;fmc.<:.id «..Hhcrs'
m‘ vermin. in rcstvcct ofamthirg done nr Dl'cgcd to hm:- hm done in pnrxualacc
(,I' this Act. shail be iustitutcd wthin four'mnnths {rum thc Cate of th: act Chin.plahu-d of and not atTcfiii'ifrds. and W’thian ahull"h7:7}i_s;niv "atI

‘~-. .(n) it. the plaintiff does not prove that. previouuiy to bringing such action.he has presented all such appeals uthmcd by this .-‘\C!. or by {in}! t-titcrlaw for thc time bcing in force. as within the aforesaid period of fourmonths it mu possibto to prCSent, or
(b) in the case of an action for damngc. it~ tvndcr of sufficicnt an-tendsthan have been made before the action “a". hroncht, or if after theinstitution of the action a su mcit-nt sum (:9. money i; paid into Courtwith costs, by or on behalf of the defendant.
(2) Subject to the provisions ot‘xcction,L2L't>f thc Code of CriminalProcedure, 1973, no Court that! take cognimncc of an offence committed oralleged to 113% been committed by any Prohibition. Pnhcc or other ofliccr orany person cmpowarcd to exerciw powers or to perl‘mm functions under thi<Act, in regard to anything done under this Act. unhu a surt‘tton ix' grantedin nccardnnce with the aforcfiaid proviswm of section 197 Of thc Code (3f CriminuiProcedure. 1973.

(3) No suit shall lie against my prohibition. Poh’cc or other officers fur (?JHNIgCSunless the same is instituted Ilthin four month: from the time the cause or‘ action arose.

I

80. Exnmption from operation ofthe act z—Nothingin this Act shat! npply-(I) in respéct nfany liquor, denatured spirit and their preparations which: arc the property and -in thc possCSsion of the Government and
in rc<pcct of liquor manufactured and uscd by thc Schedu‘cd Cmtcs, and Schcdulcd Tribes of Manipur- excluding India made fcvrcign 2iquorand foreign liquor provided it is used for customary and traditionalpurposes subject to such conditionszmd restrictions as may be specifiedby notification in the official gazette.

81. Power to remove difficultigs :——-(1) If any difficulty or doubt ari<csingivirg cfl'cct to provisions of this Act. the State GOVcrnmcnt may by orderpv'hi‘rhcd in the Gazette, make such provisions, notinconsistcnt with the pur-})t;SC of this Act appear: to it to be necessary or cxncndicnt {qr the removalof the difficulty 0; doubt; and the order of the State Government in such- casesshall b0 final.
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GOVERNMENT OF MANIPUR 

SECRETARIAT : LAW & LEGISLATIVE AFFAIRS DEPARTMENT 

NOTIFICATION 

Imphal, March 4, 2021 

No. 2/4/2021-Leg/L: The following Act of the Legislature, Manipur which received assent of 

the Govermor of Manipur on February 25, 2021 is hereby published in the Official Gazctte: 

THE MANIPUR LIQUOR PROHIBITION (THIRD AMENDMENT) ACT, 2021 

(MANIPUR ACT NO. 11 OF 2021) 

AN 

ACT 

further to amend the Manipur Liquor Prohibition Act, 1991 (Manipur Act No. 4 of 1991) 

Be it enacted by the Legislature of Manipur in the Seventy 

Second Year of the Republic of India as follows:- 

(1) This Act may oe the Manipur Liquor Prohibition (Third Short title and 

Amendment) Act, : commencement. 

(2) It shall come i force with effect from the date of its 

publication inthe Of -al Gazette. 

Amendment of 
2. Inthe proviso to section 43 of the Manipur Liquor Prohibition Act, 

section 43. 
1991 (hereafter referred to as the Principal Act), - 

(i) for the words ‘five hundred rupees”, the words “fifteen 

thousand rupees” shall be substituted; 

(ii) for the words “‘one thousand rupees”, the words “‘thirty . 

thousand rupees” shall be substituted; and 

(iii) for the words “two thousand rupees”, the words “sixty 

thousand rupees” shall be substituted. 

3. In sub-section (1) of section 44 of the Principal Act, for the words Amendment of 

“one thousand rupees”, the words “thirty thousand rupees” shall be section 44. 

substituted and for the words “five hundred rupees” in the proviso, 

the words “fifteen thousand rupees” shall be substituted. 
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Amendment of 

section 45. 

Amendment of 

section 46. 

Amendment of 

section 49. 

Amendment of 

section 50. 

Amendment of 

section 51. 

Amendment of 

section 52. 

Amendment of 

section 53. 

Amendment of 

section 54, 

Amendment of 

section 55, 

4. 

I. 

=) 

In sub-section (1) of section 45 of the Principal Act, 1.~ the words “one 

thousand rupees”, the words “thirty thousand rupees” suall U> substituted 

and for the words “five hundred rupees” i (ne proviso, the words * fifteen 

thousand rupees” shall be substiwuted. 

- 4 ; sii a ees” tt 
In section 46 of the Principal Act, for the words “one thousand rupees , tne 

words “thirty thousand rupees” shall be substituted. 

In section 49 of the Principal Act, . 

(1) in sub-clause (i) - 

(a) for the words “one thousand rupees”, the words “thirty thousand 

rupees” shall be substituted and for the words “five hundred rupees” in 

the proviso, the words “fifteen thousand rupees” shall be substituted. 

(b) in the proviso, the words “than three months and fine shall not be 

less” shall be inserted between the words “less” and “than”. 

(ii) in sub-clause (ii), for the words “two thousand rupees”, the words “sixty 

thousand rupees” shall be substituted and for the words “one thousand 

rupees” in the proviso, the words “thirty thousand rupees” shall be 

substituted. 
(iii) in sub-clause (iii), for the words “two thousand rupees”, the words 

“sixty thousand rupees” shall be substituted and fr the words “one 

thousand rupees” in the proviso, the words “thirty thousand rupees” shall be 

substituted. 

In section 50 of the Principal Act, for the words “five hundred rupees but 

not less than fifty rupees”, the words “fifteen thousand rupees but not less 

than one thousand five hundred rupees” shall be substituted. 

In section 5! of the Principal Act, for the words “five hundred rupees”, the 

words “fifteen thousand rupees” shall be substituted. 

In section 52 of the Principal Act, for the words “one thousand rupees”, the 
words “thirty thousand rupees” shall be substituted. 

_In section 53 of the Principal Act, for the words “two thousand rupees”, the 

words “sixty thousand rupees” shall be substituted. 

In section 54 of the Principal Act, for the words “two hundred rupees”, the 

words “six thousand rupees” shall be substituted, 

. In section 55 of the Principal Act, for the words “five hundred rupees”, the 

words “fifteen thousand rupees” shall be substituted, 
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13. In section 58 of the Principal Act, for the words “five hundred 

rupees”, the words “fifteen thousand rupees” shall be substituted. 

14. In section 59 of the Principal Act, for the words “one thousand 
rupees”, the words “thirty thousand rupees” shall be substituted. 

|S. In sub-section (1) of section 60 of the Principal Act, for the words 

“two hundred rupees”, the words “six thousand rupees” shall be > 
substituted and for the words “twenty five rupees” in the proviso, 

the words “seven hundred and fifty rupees” shall be substituted. 

16. In section 61 of the Principal Act, for the words “one thousand 
rupees”, the words “thirty thousand rupees” shall be substituted. 

17. In section 62 of the Principal Act, for the words “one thousand 
rupees”, the words “thirty thousand rupees” shall be substituted. 

18. In section 63 of the Principal Act, for the words “one thousand 

rupees”, the words “thirty thousand rupees” shall be substituted. 

19. In section 64 of the Principal Act, for the words “five hundred 

rupees”, the words “fifteen thousand rupees” shall be substituted. 

20. In section 65 of the Principal Act, for the words “one thousand 

rupees”, the words‘ ty thousand rupees” shall be substituted. 

21.In section 72 of the Principal Act, for the words “rupees ten 

thousand”, the words “three lakh rupees” shall be substituted, 
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